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during the last three years are as under:-

(Amount Rs. In Lakhs) 

Year Applications Loans Sanctioned Loans Disbursed 

received No. 

1995-96 241542 127035 

1996-97 213249 112480 

1997-98 136676 70799 

(b) to (d) Banks have been advised to consider the 
applications pending as at the end of the year in the 
following year. Similarly, cases sanctioned but pending at 
disbursement level would not lapse and would be 
considered fer disbursement in the following year. 
Applicants whose annual family income does not exceed 
Rs. 11850 and who have been living in the area at least 
for 3 years are eligible to get the benefit under the 
scheme. There is no minimum or maximum age limit or 
educational qualification prescribed under the Scheme. 
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Losses to GIC 

1674. SHRI SHANTILAL PURSHOlTAMDAS. PATEL: 
Will the Minl~--or FINANCE 'be pleased to state: 

(a) whether General Insurance Companies are set to 
Incur huge underwriting losses; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken/proposed to be taken by the 
Government is this regard? 

THF: MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (c) 
The General Insurance Corporation of India (GIC) has 
reported that the industry has been incurring heavy 
unde,wriling losses In the Third Party motor insurance 

Amount No. Amount 

10514.71 102672 7895.06 

10771.97 85290 7823.30 

7912.73 57333 5740.61 

portfolio. As a remedial measure, as recommended by 
the Tariff Advisory Committee, the motor Third Party 
premium rates have been revised w.e.1. February 15, 
1998. \.1, ' (\' .. 0. .\ I ',,,, .. j 

~ .,.., .. 1~3 
_~ . .:oj , Policy tor Investment In Mining Sector 

1675. SHRI AJIT JOGI : Will the Minister of STEEL 
AND MINEne-pleNied to state: 

(a) whether the Government propoee to develop and 
adopt transparent policies to facilitate investments in the 
mining sector; 

(b) if so, the details of foreign and Indian private 
companies which have shown interest in the mining sector 
of the country; 

• (c) whether the Government have eet up any nonna 
and conditions lor private participation in the mining sector; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) and (b) 
The National Mineral Policy, 1993 announced in tune with 
the economic liberallaation' policy, opened up the mineral 
sector fully for private inillatives, both dornesIIc and foreign 
participation in exploration and mining lor hign value and 
scarce minerals. Foreign equity investment in joint 
ventures in mining promoted by indian Companies has 

I also been encouraged. Any Indian National or a Company 
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"s defined in sub-section (1) of Section 3 of the 
Companies Act, 1956 is free to explore and exploit the 
mineral reserves after getting a prospecting licence or 
mining lease in accordance with the provisions of the 
Mines and Minerals (Regulation and Development) Act, 
1957 and Rules framed thereunder. As per information 
available on foreign investment, Foreign Investment 
Promotion Board has cleared 51 applications for foreign 
investment in the mineral sector during the period 
September, 1992 to February, 1999. The amount of 
investment involved in these applications· comes to 
Rs. 3158 crores. As many as 9 foreign mUlti-national 
companies through their Indian subsidaries individually or 
in collaboration with Indian public sector and private sector 
companies besides an Indian public sector company have 
been granted 44 prospecting licences over large areas in 
the states of Rajasthan, Gujarat, Maharashtra,. Bihar and 
Uttar Pradesh for high value minerals like gold, silver, 
basemetals, nickel, cadmium, etc. 

(c) Yes. Sir. 

(d) The National Mineral Policy, 1993 encourages 
foreign equity investment in joint ventures in mining 
promoted by Indian companies. Guidelines for aerial 
prospecting over large areas were issued in October, 
1996, which permit grant of prospecting licence for areas 
upto 5000 sq. km. for a single prospecting licence and 
10,000 sq. km. for a single company in the entire conutry 
subject to a scheme 01 relinquishment so that a licensee 
is left with an area ,)f 25 sq. km. at the end of the third 
year. As per the guidelines issed by the Govemment of 
India on Janyary 17. 1997, foreign equity participation of 
upto 50% in the mining sector would be automatic, except 
for gold, sil~r, diamond and precious stones. For these 
minerals approval would be given by the Foreign 
Investment Promotion Board, on a case to case basis. 
Government has also permitted automatic approval route 
for foreign equity participation upto 74% for services 
incidental to mining viz. drilling, shafting, reclamation of 
mines. surverys/mapping (excluding services related to 
gold. silver and precious/semi precious stones) and basic 
metals and alloys industries. 

Credit to 551 

1676. ~RI_LB.....aM1J) : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the small scale industries are suffering 
from non-availability of credit from nationalised banks; and 

(b) if so, the steps taken by the Government to 
rehabilitate the SSls and providing them more credit 
facilities? 

THE MINISTER OF STATE IN THE MINISTAY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHAI KADAMBUA M.R. JANARTHANAN) : (a) and (b) 
As reported by Reserve Bank of India (ABI), the 
outstanding credit to SSI Sector as on March, 1998 is 
Rs. 38,109 crores as compared to As. 31,542 crores as 
on March, 1997. The outstanding credit to SSI has shown 
an increase 01 Rs. 6,567 crores as compared to Rs. 
2,060 crores during the same period last year. In order 
to further improve the availability of credit to SSI. Finance 
Minister in his Budget Speech has inter-alia announced 
the Increase In limit for composite loan by SIDBI from 
As. 2 lakhs to Rs. 5 lakhs and increase in ceiling of 
aggregate tumover from As. 4 crores to As. 5 crores fo~ 
computation of working capital limit on the basis of 20% 
of the annual tumover. 

Export trom Deihl 

1677. SHRI VIJAY GOEl : Will the Minister of 
COMMERCE be pleased to state: 

(a) the forex eamings of the National Capital Territory 
of Delhi as a result of exports during each of the last 
thr!,e years; and 

(b) the steps taken to remove the infrastructural 
bottlenecks for exporters based in the National Capital 
Territory of Delhi? 

THE MINISTER OF COMMERCE (SHAI 
RAMAKAISHNA HEGDE) : (a) The Central Government 
has data about lorex eamings of the country as a whole; 
such data is not maintained State or Union Teritory-wise. 

(b) The Central Govemment has been taking steps 
on a continuous basis to remove infrastructural bottlenecks 
for exports. Two Inland Container Depots (ICD) at 
Tughlakabad and Patparganj are functioning in Delhi. An 
ICD at loni on the borders of NCA 0/ Delhi and Uttar 
Pradesh, has recently been approved. An air cargo 
complex is functioning at the Indira Gandhi Intematlonal 
airport for handling exportlimport of goods by air. Facilities 
for seperate handling and storage of export cargo of 
perishable products has been set up at the Indira Gandhi 


